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Does he have the permission of the House for remaining absent from
the sittings of the House from 2™ to 22" March, 2002, during the 1% part of
the current Session of the Rajya Sabha?

(Vo hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted. Now,
Prime Minister.

RE. STORMING OF PRECINCTS OF LEGISLATURE OF ORISSA

SHRI PRANAB MUKHERJEE (West Bengal): Mr. Chairman, Sir,
before you call the hon. Prime Minister to respond to the debate on the Motion
of Thanks, | would like to draw your attention to a serious issue. It is a very
serious issue, as it relates to the Council of States, which represents the
States. Hundreds of VHP and Bajrang Dal activists, sporting saffron
headbands and holding trishuls, attacked the Orissa Assembly, ransacked the
Assembly... (Interruptions)... and entered into the offices of various Ministers,
ransacked them, causing injuries to a large number of security forces and the
Assembly staff there. They also ransacked the library. Therefore, Sir, we want
to have a discussion on this issue. Several Members have also given a notice,
under Rule 176, for consideration of the Government. As per Rules, time is to
be allocated by the Leader of House for any discussion in the House. As far as
this House is concerned, there is a precedent also. On 5.8.69, this House
debated on a similar nature of subject when some police forces forcibly
entered into the premises of West Bengal Legislative Assembly and caused
trouble there. At that time, this issue was debated on the floor of this House.
First, it came in the form of a Calling Attention Notice. The then Minister of
State of Home Affairs, Mr. Shukla, responded when several Members,
including Mr. Raj Narain, Mr. Bhupesh Gupta, and also the then Leader of the
Jan Sangh, Shri Pitamber Das, who was sitting this side, raised questions.
After having a procedural debate for almost half of the day, the then Deputy
Chairperson, Smt.vlolet Alva, gave the ruling that this issue could be
discussed on a substantive manner under Rule 176, and next day, on 5" of
August, 1969, this issue was debated and discussed.

Therefore, Sir, most respectfully, | would like to know from the
Government as to what it is going to do in this matter. Because, in the
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morning, in our own way of having an informal chat with the representatives
of the Government, | suggested to the Minister of State for Parliamentary
Affairs to kindly ascertain the views of the Government on this matter, as
this issue is agitating the minds of the Members and they would like to have a
discussion on this. At the same time, we suggested that we would like to listen
to the reply of the Prime Minister to the debate on the Motion of Thanks'on the
President's Address. Therefore, my respectful submission to you would be that
immediately after the Prime Minister's reply to the debate on the Motion of
Thanks on the President's Address, we should take up this subject for
discussion, and, after that, we should take up the other items, which are slated
for discussion in today's List of Business.

SHRI NILOTPAL BASU (West Bengal): Sir, | want to make a smadl
point. We not only propose a discussion, because what happened in-the Orissa
Assembly ...(Interruptions)... Sir, what we propose here is not only a
discussion, because what happened in Orissa Assembly is reprehensive, and it
has happened in a series of developments, where we are seeing that
parliamentary institutions are coming under increasing attack. We had the
attack on the J&K Assembly; we had the attack on our Parliament itself; and
now there is the attack on the Orissa Assembly. Therefore, what we propose
is, if the Government is agreeable, we can pass a unanimous resolution on
behalf of this House categorically condemning what happened in the Orissa
Assembly. Sir, we would like the Leader of the House to respond to this.

...(Interruptions)...
MR. CHAIRMAN: Let Leader of the House speak.

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): Mr.
Chairman, Sir, so far as the incident that took place day-before-yesterday at
Bhubaneswar is concerned, | would like to say that the hon. the Prime Minister
has condemned it unequivocally and forthrightly. ...(Interruptions)...

PO W AER G Ted § |(TaUr)

MR. CHAIRMAN: Let him speak. ...(Interruptions)... Let the Leader of
the House speak.

it STad g : U AT 9E WIS $B SEdl ared O, safy § 98

a1 | Sir, so far as the sentiments of the Government are concerned and
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so far as — by and large, | see -- the sentiments of the whole House are
concerned, | would like to say that there is no question of accepting in any
fashion any assault on any Legislature in the country, directly or indirectly.
There can absolutely be no ambiguity in this regard, and there is no ambiguity
in anyone's mind in this regard. Any attack against a Legislature -- whether it is
in the case of the State of Jammu and Kashmir, or, as hon. Pranab Mukherjee
has cited, earlier, in the case of State of West Bengal, or, in the case of any
other State of the country or in the case of Parliament, --is condemnable. The
question of accepting it -- leave alone condoning it or explaining it or finding an
explanation for it; even accepting it -- does not arise. The Government is very
clear in this regard. Let there be no ambiguity on that matter. The Prime
Minister has condemned it, and | am sure, today, all the hon. Members of the
House collectively condemn what has taken place in Orissa the day-before-
yesterday. There is absolutely no question. ...(Interruptions)...

MR. CHAIRMAN: Let him complete.

SHRI JASWANT SINGH: If you lower your hand, then | can speak.
The Chairman has seen your hand. ...(interruptions)... | am saying this
because | am on my legs. ...interruptions)... Sir, there are just two aspects of it.
Hon. Shri Pranab Mukherjee has said that we should discuss it. This is the
Council of States; and without any doubt, | can say that we have a more direct
function and more direct responsibility with regard to the States than the other
House has. | recognise that also, because we are supposed to safeguard the
interests of the States.

Hon. Shri Pranab Mukherjee has cited an earlier precedent in which
the House had a discussion. The Government will examine that precedent. He
has just cited it. | will examine it with due sense of responsibility. | am informed
that the State Assembly of Orissa is today in Session and is discussing this
issue. | would urge hon. Members to take that factor into consideration. The
Government is not shy of expressing the view that we have expressed.
Secondly, you would appreciate that when we are. in this assembly, this
Chamber, when it discusses as important an issue as an attack on the entire
Assembly of Orissa, the very minimum required by the Government are the
actual facts of the incident. No doubt, the Union Home Ministry has obtained
the facts or is in the process of obtaining the facts. So, | would recommend, for
your consideration, that till such time as the
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facts are not obtained ...(Interruptions),.. It will enable the Government
...(Interruptions)...

SHRI JIBON ROY (West Bengal) : The Leader of the House not
recognising... .(Interruptions)...

SHRI SURESH KALMADI (Maharashtra) : All the facts are available
...(interruptions)....

SHRI JIBON ROY: ... it is religious fundamentalism.
...(Interruptions)...

SHRI NILOTPAL BASU: Is not the time of 48 hours adequate, Mr.
Leader of the House?

SHRI T.N. CHATURVEDI (Uttar Pradesh) : The Assembly is
discussing it. ...(Interruptions)....

SHRI NILOTPAL BASU: That does not exclude the discussion of the
issue from our jurisdiction.

MIPA I (ARG IR ) : GHURT TR, IR ARBR P U AR A2 (4 dF
IUA g T8l U © Al SAD] AR I8 © b TWHR 39 MR "e1 & Ui 14 a® 1R
T GE T I ABAT DI BATES & , IT IS AoD Bl A TSI & | ... (FIHH ) ...

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. VENKAIAH
NAIDU) : Sir, the Leader of the House is on his legs.

MR. CHAIRMAN: Let the Leader of the House speak.

SHRI JASWANT SINGH: Sir, the issue is very serious. We do not
minimise the seriousness of the issue. We take it very seriously.
...(Interruptions)....

MR. CHAIRMAN: Let him complete.

ot el B i (STREA ) : I FIR TN E TP IR ....( I ...
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SHRI JASWANT SINGH: Let us not, needlessly, divide the sentiment
of the House because this House is all uniformly condemns this incident.

it 1 ¥HR BIRH (STRUSY ) : T FHRATS B8 8 2 ... (FIM)...
SHRI NILOTPAL BASU: Then, Sir, let us adopt a resolution.

St g gkt - 59 @il 3 gwen R, St dee 1 99 HRY .. (
YT ) ...

SHRI NILOTPAL BASU: We can have a discussion now. We agree.
...(Interruptions)....

MR. CHAIRMAN: Let him complete.

SHRI JIBON ROY: We want a discussion.

MR. CHAIRMAN: Let him complete first. ...(Interruptions)....
SHRI NILOTPAL BASU: | think the ISl is involved in this also!

MR. CHAIRMAN: The hon. Prime Minister wants to speak. Let him
speak.

weE @A (5t sree e Aot ) - [ S, SN H S 99 ga,
IE I e & , Sllde s IR HORTHN & | 59 89 A4S Bl dAldaid bl AR Hedl &
1 fagT |99T¢. Al s B Biel #feR & SR H#ia @l irssT a G=1= @t Jer g1 =1y |
oo (A ...

3t i gaEott (afead e ) 1 39 W N AIR-IR &) IS B 9Y (
Y ) W IMTHA STl & Raeis Y 3R IR B eSS AW | ... (JIET ) ...

MR. CHAIRMAN: Nothing will go on record except what the Prime
Minister is speaking. ...(Interruptions)...

oY sreet et arerdt : sprafer S, # aem & forg T € iR 2 e &
fT ST %81 2, SO 9T Al Bl &7 81 W8l © L9RTST 81 X1 § ? |Hfd Sil, §R
T BT AT 3T ST OR8] € | FHARYAT § S @R s 8, I 9aie i g |
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I W 991G 3l {1 8 [ a8i S Wis 89l d71 & forg o118 , 1 a8 #-71 Rremars
BIARTRET A ? ... (FIYH ) ...

A ay: & fa Rucs ... ((agm) ..
it srca foert arorR : &, Rl 3 oiR oo A <t ag Ruie ... (=r@em) ...
MAda ey AR PR 2 ... (Fage ) ... I R 2 ... (@) ...

it arcet e arerdedt : wurafy St , 3179 3R T1E d Wed B dRB A IR Bie 6
ferTox, 9999 I 2, AT IRBR Bl Iwhed 1 BT HidT < 3R S 91¢ 7 8
oo (T ) ..

SHRI NILOTPAL BASU: Let us pass a resolution. ...(Interruptions)....

SHRI PRANAB MUKHERJEE: Let the Leader of the House, on
behalf of the whole House, bring a resolution, condemning the attack on the
Legislative Assembly of Orissa. We will respond to the resolution, condemning
the heinous attack, and the whole House should pass the resolution
unanimously. ...(Interruptions)....

SHRI JASWANT SINGH: Sir, | have no difficulty in suggesting so to
the House. But, as the hon. Prime Minister has said, as a collective voice of
the House, if the Chair were to say that this is the collective view of the House,
we have no difficulty. ...(Interruptions)....

SHRI HANSRAJ BHARDWAJ (Madhya Pradesh) : Sir, we have no
problem. A resolution can come from the House. This is the sense of the
House, including the Prime Minister. ...(Interruptions)....

SHRI NILOTPAL BASU: Let us include the Legislative Assembly of
Jammu and Kashmir in this resolution. ...//nterruptions)....

Y o g cqEh (SR wRR ) : |maf S, S SR ik R o9
BHAT 3N AT, T I AYD! TG A XSG IR AT AT .. (FIEH ) ...

MR. CHAIRMAN: The Leader of the House should bring a resolution.
...l/nterruptions)....
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SHRI PRANAB MUKHERJEE: Sir, if you permit me, on many
occasions, the Leader of the House does not speak merely on behalf of his
party or on behalf of the Government. Some times, you know that the Leader
of the House represents the sentiments of the whole House. That is why he is
not merely the Leader of the ruling party. Of course, the Chair can always do
it. But, to my mind, this is basically a political issue, and therefore, according
to my assessment, it would be appropriate, if the Leader of the House
collectively reflecting the views of the whole House, moves a resolution. The
language of the text could be drafted after getting some time. But, what |
would like to submit is that, the hon. Prime Minister has very graciously
pointed out that the whole House should condemn this act. Let us not debate
on this issue as to who will move the resolution. My most respectful
submission, through you, Sir, to the Government would be that on this
occasion, the Leader of the House is not merely the leader of the ruling party,
but, he is the Leader of the whole House, and let him express our sentiments
on behalf of the whole House.

SHRI JASWANT SINGH: Mr. Chairman, Sir, are you doing it, or, do
you want me to do it? | do recommend to the House that the House condemns
unequivocally the incident of attack on the Legislative Assembly of Orissa....

SHRI PRANAB MUKHERJEE: Sir, if the Leader of the House yields
for a second, | would like to submit something. My respectful submission
which | wanted to make is that, as we have agreed, the Leader of the House
will move the Resolution; and instead of just doing it, let us sit together and
draft it properly. After the Prime Minister's reply to the debate on the Motion of
Thanks is over, the House can take it up. There will be no two opinions on it.
Therefore, my most respectful submission to you, Sir, would be, let the Prime
Minister reply to the debate on the Motion of Thanks. After the Prime
Minister's reply to the debate on the Motion of Thanks on the President's
Address, the Leader of the House can sit with the leaders of various parties
and the Secretariat. They can draft a small Resolution, and the Leader of the
House can move that Resolution.

o TR HiEd (SRS ) < GHIIR HBIS , FoT |30 Sff < Ueb a1 Pl off
IR IAR = QYA ... (Faer ) ...

267



RAJYA SABHA [18 MARCH, 2002]

it Frelicae 99 : <flS 31w <1 8199 Bl dlef &l |

SHRI JASWANT SINGH: Sir, | have no difficulty with that idea. We
can certainly take it up. | think the hon. Prime Minister's reply to the debate on
the Motion of Thanks on the President's Address can be taken up now. | will
request my friend and colleague, the Minister of Parliamentary Affairs, to sit
with Shri Pranab Mukherjee and whoever else and draft a suitable formulation
that represents the collective view of the House. It is just a drafting exercise. It
would not take very long to do so. If the wish of the House is clear now, let
that wish be converted into a will in some letters and form of expression. Let
that be taken up after the Prime Minister's reply. This is my request.

MR. CHAIRMAN: Yes; the hon. Prime Minister.
AN P TR AU HEIGY , ART AR BT B |

MR. CHAIRMAN: On what?

7Y X TARY : TIFHT Ve T 3 TS -258,259 3R 260 <% A SHH I8
9IS 3 28 J[elTs, 1983 BT, AT8 6 WS , 1985 81, T8 1990 81 , AT 7 HS , 198681 , BHLM
TE YR I B IR% ¥ &1 T3 2 {6 BIs N 9110 SR 39 Fe & 3fex 99
g TEl M A1 VAt B A gBd R AL MY e SABT MgSfhhIA B
AR , § W9 B §9d B gY [ATHAYdD 3BT &1 ATHBNT BT areal g &
BHR URH AR G R HAl ST Si Ueb U o) g & R wR .
S bt . foran gan g 1 AIeR, 98 <RaY , ol SR SHd! FidTen 8 | Arya] , ugd
V) IRl 3 A <1 TS ITE 1983 B, 1985 &1 AT 1987 B, 1990 81, SER SRIU
W, & U9 @ w® & 1 IR, A1l A Gaxg B RTdT 89 981 T HRd &
IH! AT | 9TER fhar ST 37 a8 R 93T 21+l o § fBUTex 9 , wiifh g9
I Wed WRERTRIT W Tl AT 7 | 319 S5! UaT e < 0 ARy SNy fam

FRE T |
3t & . Agaet : W, I8 U AMUP! fATAIIETR |
wud BR w3t , HAR SR Ee dEnfest @0 (s wEe weeE ) - W,
T HRCA UT H AN B AT, T 3 AsSiefhrea dl. 3. W2 T8 | 98
LESREREL
sft urafe : & T | e w3 S
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